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C.t..N'lRAL ADl·lINI Sl'aA'IIVE TtUBUNAL 
ALL~HAB.oill BElJCH ALLAHl~BA.D . 

OP El'l COURT 

Ori g ina l Application No . 357 of 1997 . 

~llahabad this the 25th day of July 2003 . 

Hon ' ble l·lr . Justice t{. R . K . I rivcdi , v. c . 
Hon ' blc Mr . D. - . rewari, r. . ~ . 

Jit e n d r a I{u rnar Bh att acharya 

1 

J 

son of late !·1ukLlnd Chand Bhattac h a rya, f 
re s id e nt of 77/648 OJl e n e l ganj , 
.'1lahabad . 

1 . 

2 . 

3 . 

4 . 

• •••••• App~icant . 

(By Advocat e s : Sri T . S . P c:i.ndey/~ri V . K . Sriv :3 s t ava) 

Ver ..;;us . 

Unimn of India 
throug h i cs G~neral l·lanager, 
l~orthern Rail \'lay , Baroda House 
Nei-1 Del hi . 

Divisional Kail Man ager, 
~orthern Railwa y , 
r.l l ah abad . 

~enior Di visional Personr.el Office r, 
Lor t. hern i<.ail \·1ay , 
All ahdoaJ . 

Se nio r Divisional Operat i ns ilanager, 
i~or-c.hern rtai l \.1ay , 
Al l ahabad . 

• ••••••• • espondents . 

(By Advocat e : Sri P l•ictt hur ) 

0 R D E R ------
(H:::> n ' ble t-1r . Jus - ice ~~. R . IZ . Trived i , V. C. ) 

By this o . A . f iled under secti on 19 o f 

Administrative Tri bunal s Act 198 5 , t he app licant 

has prayed to quash the o r der dated 05 . 7 .1996 

(Ar1nexure 3) by \-1hl c h the ap.t,>l icant h as been reverted 

by 2 grades on the bas is of change in the seniority 

list 
~q_/::."" 

whichl made e f fective from the dat e 18 . 11. 1996 . 

Applicant has also chall~ngea the order dated 

D ' ,\..-------\· \ 
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27 . 01 .1997 by which seniority position has been 
f 

changed and seniority list \·1as giveDI effect t9. • 

2. Learned oounsel for the applicant has 

submitted t hat the oontroversy involved in t his o . ,\. 

has al so been consid ered by this Tribunal in O. A. 

No .1660 of 1994 and o . ,\. No .1095 of 1997 and r elief 

has been grant ed to applicants in the aforesaid O. As . 

A copy of judgment has been placed before us •• 

f 'rom perusal of which i t appears t hat this Tribuna.L_, 

after c::>n s idering the judgment of Hon ' ble supreme 

Court in case of smt . Anuradha 
y\ ~ 

Mukherj ee/ c iii c reported in 

199 6 SCC (L&S) 118£, found that in terms of par a 
>.;" Indian v-

302 ofL..gailway Establishment. Manual Vol- 11inter se 

seniority between the promotees and direct r ecruits 

has to be deter mined i n alternative. in other words 

« ~ "'v\ ..>-..._ -\ 
the promotees sha l l b~j · 11 ·~ at 'ti:& first , ther eafter 

direct recrUits s hall be m~ntioned . This Tribunal 

passed the fol lowing orders ; 

"Fo r the r e asons stated above, both o . As are 
d isposed o f on t he follo \ving terms:-

(i) The seniori t y list erawn on 17.12.1996 
shall be re-casted in terms of judgment 
in case of Smt. _:muradha MuKherj ee ' s 
case and the appli cants shall be placed 
at t heir appropriate places accord ing 
t o that judgment and in cerms of the 
rules contained in para 30 2 of I . R. E. ~ ! 

Vo l - 1 . 

( 2) The orders of rev~rson dat ed 03 . 10 . 1997 
are set aside . The ap~licants shall be 
r estored to the p ~ dition of o . s . Gr . II . 
H0\·1ever, it shall b8 subject to further 
o r ders passed o n re- casted seniority . 

1'he orders shall be carried o ut within four 
months from the date of corrmunication of this 
orc er. No orde r as to costs 11
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3 . In our opinion, the app licant is entitled for 

the same relief . The 0 . 1\. is accordingly allo\'1ed . 

The ordersdated 05.07 .1996 and 18 . 11.1996 reverting the 
er--are v---

applicant ·'- qua~hed . 1\p.l->licant shal l be restored to 

the position of o • .s. Grade II. l10\1ever, it shall be 

subJect to the ±urther order on the re-cas~ec seniority 

list . 

4 . The seniority list dra\'1n on l b . 11 . 199 6 and 
• 

effective from . tne · date Jiv en on 27 .01. 1997 shall 

b e re- casted in terms of judgment in case of 
c:y\_ 

smt . Anuradha Mukherjee ' s csie~ J a nd the applicant 
cA 

shall be placed at the€-"' appropriate place according 

to that judgment and in t~msof the rules contained 

in para 302 of I. R. E. M Vol . 1 

s. The order shall be carried out within 4 months 

from the date of communication of this order . 

1'70 order as to costs . 

~-- \ 

Member-A. Vice- Chairman . 

Mani sh/-
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